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CENTRAL ADMINISTRATIVE TRIBUNAL '
PRINCIPAL BENCH, NEW DELHI

0.A.No.828/2004

Monday, this the 5th day of April, 2004

Hon'ble Shri Justice V- S. Aggarwal, Chairman
Hon'ble Shri S. K. Naik, Member (A)

Shr i K .. F' „ Shar ma

s/o Shri R .. G Shti r ma
r/o 2320, Gall ChotJ F'ahai Wa 1, ).
Dhiar ampu r- ^ De i h i

..A|:>pi lean t.

(By Advocate;: Shri 1 C .. Acigai wa ). )

Ver sus

Ufi i o n o f I n d i. a t t'lr o u g h

1„ The Secretary

M1n i s try of I n f o rmat i. on &
Broadcasting, Shastri Bhavan
New Del hi-1

2 . D i r ts c t o r Genera i

All India Radio, Akashvani Bhavan„
Par!iamen t 3tr eet

New De 1,hi- I

3 „ T |-1 e t:; 11 i.e f n g i n e tr:
C i. V i. J, Con t; r u c;11 on W111 y
( Dte .. Gei ler a i of AIR )

Soochna Elha van Lod i. Roa-;. .'

Coinp' i ex i'Jew De i I'l i
.. _ i^esponden Lg

ORDER (ORAL)

Justice V.S.Aggarwal:

The applicant had preferred a statutory appeal on

8-2.2002 wh i c h i s pending wi. t h respon den t No .2. It i s

stated that decision as yet has not been taken by the

r esponden ts..

2„ Once the appeal is pending, this fi ibunal will

not dwell into t,he merits of the matter.,

3„ Wi'ien rights of the responderrt:s. ar'e not likely to

be affected, we deem it unnecessary to issue a show cause

ri o t i c e wt'li 1 e d i s p o s i n g o f t i'ie p r e s e r11 p e Li 11 o n _



(2)

A . It: . IS dii ected that respondent No_2 would

consider the said appeal, and pass an appropr iate speaking

order pieferably within four tnonths of the receipt of a

certified copy of the present order and communicate to

tl ie app J it::an t

OA is disposed of

( S. K-rT^iaTK )
Member (A)

/sun i1/

-e

( V. S- Aggarwal )
Chairman


